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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
I-IYDEAABAD BENCH Co AT HYDERABAD. 

O.A. 99194 	 * 	- 	Ot. of Decision 	12.4.W4, 

B. Nag.pswar 

Vs 

Senior Superintendent of 
Post Df'tices, 

Nizamabad Division, 
Nizamabad, 

Applicant, 

Respondent. 

Counsel for the Applicant Mr. S. Ramakrishna Rae 

Counsel for the Respondent Mr, W.R. Devaraj, Sr. CGSC. 

CORAM: 

THE HIJN'BLE S1IRI T. CHANDRASEKHARA REDO? : MEMBER (JUOL.) 

THE HON'BLESHRI R. RANGARAJAN 	: 	MEMBER (ADIIN.),: 



GA 99/94. 
	 Ut. of Urder:12-4-94. 

(Order of the Diun. Bench passed by Honbla 
Shri T.Chandrasekhar reddy, Member (J) ). 

* * * 

This is an application filed under section 19 

of the Administrative Tribunals Act, 1985, to quash the 

show cause notice issued by the Respondents dt.2-12-93 to 

terminate the services of the applicant and to passsuch. 

other order or orders as may deem fit and proper in thai 

circumstances of the case. The Pacts so far necessary 

to adjudicate this O.A. in brief are as follows 

The applicant was appointed on provisional basis 

as E.D.B.P.M. of Renjal Village. It is the case of the 

'Respondents that the applicant in his attestation form had 

such 
failed to state the correct particulars and as/the appli—

cant had committed liSke.5o the impugned notice dt.27-12-93 

had been issued by the Respondents to the applicant calling 

upon the applicant to show cause why his services should 

not be terminated. The applicant has riled the present O.A. 

to quash the said notice dt.21-12-93 and for the relief as 

indicated earlier. 

We have heard today in detail Sri S.Ramakrishna 

Rao, learned ounsel for the applicant and Sri N.R.Devraj, 

learned senior standing counsel for the central government. 
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It is not in dispute that the applicant had :put in 

a representation dt.24-1-94 as against the said ter 

mination by the respondents on27-12-93. Final orders 

t 
are 	not 

r
passed by the respondents on the representation 

of the applicant dt.24-1-94. It is also not in dispute 

that subsequent to the filing of this O.A. that the 

services of the applicant had also been terminated. 

In view of the facts and circumstances we are of the 
2 

openion that the interests of the justice tcbuld be 

better served if this O.A. is disposed of by giving 

proper directions to the respondents. Hence the Re- 

pordents are hereby directed to pass final orders on 

the representation of the applicant dt.24-1-94 withkn 

three months l- rom the date of communication of this 

order. If the applicant continues to be aggrieved Ly 

the final orders passed by the respondents it 0.].-1 be 

open for the applicant to approach this Tribunal in 

accordance with law if the applicant is so advised.. 

* 

4. 	There will be no order as to costs. 

- 	 - 
(R.RANGARAJAN) 	 (T.CHANORASEKHAR REDO'?) ( 

Member (A) 

	 Member (j) 

Dt.12th April, 1994.  
Dictated in Open Court. 

To aul/ 	 f Iti  
The Senior Superintendent 
of Post Offices, Nizarnabad Division, Nizarnabad. 
One copy to Mr.S.amakrishfla Rao, Advocate, CAT.HYd. 
One copy to Mr.N.R.Lvraj, Sr.CUSC.CAT.Fiyd. 
One copy to Library, CAT.HYd. 
One spare copy. 
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